SCHEDULE II

FORM

B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankn%tcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF DEX-VIN POLYMERS PRIVATE LIMITED

Name of Corporate Debtor Dex-Vin Polymers Private Limited
date of incorporation of corporate debtor 25/06/1990
Authority Under Which Corporate Debtor is in _
Corporate / Registered. RalC-Muaba.
4. | Corporate identity number / limited liability ~ [U17120MHI1990PTC057006
identity number of corporate debtor
5. Address of the registered office and principal  [Office No 6, 6A, New Excelsior Building Wallace
office of corporate debtor Street,A.K. Naik Marg, Fort, Mumbai MH 400001
; IN
Date of closure of insolvency resolution process [04/10/2019
Liquidation commencement date of corporate [Order dated 17/03/2020 (Received on
debtor 03/03/2021)
8. | Name and registration number of the insolvency Mr. Anish Gupta
professional acting as liquidator ¢
Registration Number:IBBI/IPA-002/1P-
INO0285/2017-18/10843
9. | Address and e-mail of the liquidator, as registered 413, Autumn Grove, Near Lokhandwala
with the Board oundation School, Lokhandwala, Kandivali-
East, Mumbai-400101
anish@csanishgupta.com
10. | Address and e-mail to be used for correspondence 413, Autumn Grove, Near Lokhandwala
with the liquidator Foundation School, Lokhandwala, Kandivali-
East, Mumbai-400101
agirp06(@igmail.com
11. | Last date for submission of claims nd April, 2021

Notice is hereby given that the Hon’ble National Company Law Tribunal, MumbaiBench has ordered the
commencement of liguidation of the Dex-Vin Polymers Private Limitedon 17 March, 2020. The
commencement date is 3 March,2021i.e. receipt of Order.

The stakeholders of Dex-Vin Polymers Private Limitedare hereby called upon to submit their claims
with proof on or before 2nd April, 2C21to the liquidator at the address mentioned against item No. 10.

Thefinancialcreditorsshallsubmittheirproofofclaimsbyelectronicmeansonly.Allotherstakeholdersmaysub
mit the proof of claims in person, by post or by electronicmeans.

Submission of false or misleading proofs of claim shall attractpenalties.

Date:05-03-2021

Place: Mumbai Mr. Anish Gupta
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SATURDAY, MARCH 6, 2021

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
This & o inform the General Public that the foliowing share certificate of ADF Foods Limited
having its registered office at BYB6 G..0.C Industial Estate, Madiad, Gujarat - 387001,
India registared in the name of the fallowing Sharehokder have been lost by them

AT ERELELE
Sakhar Karkhana Ltd.

Basmathnagar, Dist. Hingoli

% WEST CENTRAL RAILWAY

Trav:trun Operation Department
Kota Divisional
No. - TRO-KTT-TENDER-

7 % [§) UCo BANK

i A Gavt. of India Undertaking]
CAMP, PUNE ERANCH
[Rule — 8{11)

TENDER NOTICE

JBSP SANSTHA, PANVEL invites
sealed TENDERS in 2 envelope system from

Mob. No.: 7719041222, 9881731454
Email: purnasakhar@hotmail.com

reputed experience contractors for the work f_{n ;j““-‘.”féhﬂ FoloNa, | Certificate| pickncke Nos. | No. OF 2020-21-0 Date: 02/03/2021 POSSESSION NOTICE (for immovable property)
Short Tender Notice mentioned below: 7 meﬁ'rl STTREE Ng;éga e 3:‘6‘# For and on behalf of the President of | | Whereas:
Offers are invited for 1)\ N f k - Ext . f the buildi f THAKKER : E360270) ' India, Senior Divisional Electrical| | The undersigned being the Authorised officer of the Lllt:l_:'-l Bank,
purchasing Robert type ) Name of work : Extension of the building o 5 | DAMYANTI GO0 2700 | 5360271 - 00 Engineer (Traction Operation) West| | B/O-Pune Camp of the Bank under the Securilisation and
Evaporator body having Bhagubai Changu Thakur College of Law THAKKER 5160370 Central Rallway, Kota invites E-tender | | FReconstruction of Financial Assets and Enforcement of Security

Interest Act, 2002 (No. 54 of 2002) and in exercise of powers
conferred under section 13(12) read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 issued a Motice under Section
13(2) dated 31/08/2015 calling upon the borrower M/s.
Chhatrapati Agro Food Manufacturing Co. Ltd. and Mr. Kisan
Rambhau Kanade o repay the amount mentioned in the notice
being Rs. 15,62,47,140.80 (Rupees Fifteen Crore Sixty Two Lac
Forty Seven Thousand One Hundred Forty and Paise Eighty

at Khanda Colony, New Panvel on with
material basis.
(R.C.C., Brick work, Internal and External Plaster)

2) Estimated cost : Rs. 2,90,00,000/- (Approximately)

3) EMD : Rs. 3,00,000/- by DD of Nationalized or
Schedule bank in favor of JBSP Sanstha,

heating surface 800 M*-1 Nos.
& Vertical tubular juice heater
having heating surface 300 M*-
2 Nos. Detall specifications are
available on our website
www.purnasakhar.com.
Interested parties submit offer

The public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificales

Amy persan who has any claim in respact of the said share certificates should lodge such
claim with the Company or ihe Regisirar and Transfer Agents Link Infime India Pvt, Lid.
C 101, 247 Park, L.B.S Marg, Vikhroli (West), Mumbai, Maharashtra, 400083 within 15
days of publication of this natice after which no claim will be entartaned and the Company
shall proceed io issue Duplicate Share Ceriificaies

for the fallowing work. The tenderar /
Firm willing 1o participate should have
class Il Digital Signature Cerlificate
(0:5C) and Registration of the firm on
IREFPS Portal, The Manual offers shall

nat be accapled lar this tendar. if any

on or before 22/03/2021 such offer is received. same not be
; ; New Panvel Place: Mumbai Name of shareholder, wHained. N f k with ite | | @nly}within 60 days from the date of receipt of the said notice.
Managing Director o Date: 06-03-2021 Damyanti Thakker St ur b it The horrowers having failed to repay the amount, notice is hereby
4) Cost of blank Tender : Rs. 3000 +18% GST ;:::;;;Tng :farr:;i;ggﬁsﬂnﬂ given to the borrowers and the public in general that the
LA 5) Place of sale of Tender : Ar. Dhumal And : undersigned has taken Physical Possession of the property
C SSIFIEDS ) sawaimadhopur, Approx Costofthe | | described herein below in exercise of powers conferred on him/her

Associates, Aatharva, Plot No. 22, Road No.

Work (Rs.) - 7122851.61, Cost of | | under Section 13(4) of the said Act read with Rule 8 of the said rules

W 03,Sector 12, New Panvel (E), Navi Mumbai. ST tender Form (Rs.) - 5000.00,| | onthe 3™ March of the year 2021
Tel : 9702358885 from 08/03/2_021 tO. 13/03/2021, EORM B Completion period of the work - 35 | | The borrowers in particular and the public in general is hereby
BUSINESS OFFERS from 11 AM to 5.30 PM,excluding holidays. months, Closing date & Time of | | cAutioned not to deal with the property and any dealings with the

property will be subject to the charge of the Bank for an amount of
15,62,47,140.80 (Rupees Fifteen Crore Sixty Two Lac Forty
Seven Thousand One Hundred Forty and Paise Eighty only)
and interestthereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of Flat Mo. 11, on Third Floor (as per
agreament dated 23/01/1988) in Building "C™ within "Dr, Angal Park

Submission of Tender - 23.03.2021
1500 Hrs., Website particulars
where complete details of tender
cCaimn b e

[Regulation 12 of the Insolvency and Bankrupicy
[Liquidation Process) Regulations, 2016)
FOR THE ATTEMTION OF THE STAKEHOLDERS OF DEX-VIN POLYMERS
PRIVATE LIMITED

_ RELEVANT PARTICULARS
1 | NAME OF CORPORATE

NARENDRA VALANJU DHUMAL & ASSOCIATES OWNER / LEASEE

BUSINESS For Sale 1
or Sale 1) ARCHITECT ARCHITECT JBSP SANSTHA

Auto complainant Unit
with Tata vendor code
2) Auto Component Unit
With John Deer Vendor
code. 3)Printing Factory

S e en -

hitps:fwww. ireps.gov.in. Eligibility
Criteria: In Presant tender, lwo packal

T

At Knopoll industria Krishi Utpanna Bajar Samiti Pune IBIEAERC s 25.06.1990 system of bidding shall be adopted | | “C” Co-operative Housing Societyh Ltd. admeasuring built up area

Land, Building , Shed in e R CORPORATE DEBTOR s P : about 515 sq.fis. wtih 2 balconies in the name of Mr. Kisan
. : 5 7 and Minimum Eligibility Criteria shall /

All Industrial Area in Shree Ehhatr‘ipatl Ehf‘l"ﬂjl Market Yard PHHE 3 7 | AUTHORITY UNDER WHICH CORPORATE  |RoC-Mumbai be applicable for Bidder. The details Rambhau Kanade constructed on plot of land ﬂﬂﬂrlng Survey No.

Pune & Raigad. Contact
9657141085

00501763891

Phone - 0 106A and 107B (CTS No. 2840), Chatturshringi, Bhamburda,
Shivajinagar, Pune-411016 bying and within the limits of Pune
Municipal Corporation within the registration limits of Sub-Registrar
Haveli-13, Dist. Pune and Bounded as under:

MORTH : By staircase and Flat No. &

SOUTH : By Open Space of Friend’s Sociely

EAST : By FlatNo. 12

20-24262343, 24265668, 2 DEETOR IS IN CORPORATE | REGISTERED

E'TE n d er H ﬂtic e 2020_2 1 4 | CORPORATE IDENTITY NUMBER / LIMITED |U1T1208H1880PTCOS7 006
LIABILITY IDENTITY NUMBER OF
Portal : http://mahatenders.gov.in

thereof can be seen in the Tender

dacumeant, Bidders have to upload
essantlially the readables scannad
copies of cerlificates at the time of
participating in E-Tendering.

Sr. Div Electrical Engineer(TRO)

CORPORATE DEBTOR

Online E-Tenders for the following work are invited by Agnculture Produce 5 | ADDRESS OF THE REGISTERED OFFICE
Market Commitiee, Pune E-bidders instifutions/agencies registared with AND PRINCIPAL OFFICE OF CORPORATE

Office No B, BA, New Excelsior
Building Wallace Sireet A K. Naik

acceptance of advertising copy,
it is not possible to verify its

?F?.?;eLr}ﬁLﬁJ%ec;?mﬂi%n bEeX:’r:‘ng Government of Maharashtra in the appropriate class. DEETOR Marg, Fort, Mumbai MH 400001 IN West Central Railway, KOTA| | WEST : By Hill Top Hill Slope

nor for any loss or damage i ' 85 | ' ' f Agri » e o 5 "

Prtursa " °% osti o5 Efapéjﬁmhﬂkft Eﬁﬁﬁgg?ﬂf 5'?\;“&?:::’:3":iaéﬁ:aﬁ?ﬂﬁﬁ:ﬁﬂ:ﬁgﬂﬁ’:&ﬁ i | DATE OF CLOSURE OF INSOLVENCY 04.10.2019 GREILEE R CREE | Place: Pune (Authorised Officer)
253‘5‘;{:;35%9"53.,1 Ste :ﬁc’viZ’;EE Pune-411037 ' 3 3 : RESOLUTION PROCESS LGRS GIEr AR ERiRc kgl | Date ¢ 03.03.2020 UCO Bank

or Publications. We therefore i - .

;e;;g;ggsgti }:gtu;ggg;rsbgg';g Place of Work Contract : Collection of parking charges for parking of three- 7 | LIQUIDATION COMMENCEMENT DATE Order dalted | T032020 (Recenved

sonding | eny  Tomies o wheelers and four-whealers in the Fruits Venetables market in main market yard QF CORPORATE DEBTOR on 03/03/2021)

g e v oic e a2 for 12 months from the date of work order. f | NAME AND REGISTRATION NUMBER OF Mr. Anish Gupla

any manner whatsoever.

Earnest Money : Rs_ 5,00,000/- (Rupees Five lakh anly) THE INSOLVENCY PROFESSIONAL ACTING | Regisiration Number:|BBIIPA-
Pre - eligibility terms / conditions and rules of the tender as well as detailed AS LIQUIDATOR 002/1P-NOOZ8S/2017- 1810843
schedule of E-tender process are available on this government free of cost. o | ADDRESS AND E-MAIL OF THE
http:iimahatenders.gov.in can be seen from Date : 080372021, The LIQUIDATOR, AS REGISTERED WITH

cYas AAVAS FINANCIERS LIMITED

(Formerky known as Au HOUSING FINANCE LIMITED] {CIN-LESS22RIZ0LIPLCOI497)

413, Autumn Growa, Near

Lokhandwala Foundation School, % Regd. & Corp. Office: 201-202, 2nd Floor, South End Square, Mansarovar Industrial Area, Jaipur. 302020

POS5SESSI0ON NOTICE

Agricuttural Produce Market Commiliee, Pune reserves the right to accept or THE BOARD hﬁﬁﬂﬁ% Kandivali-East,
reject any tender or all tenders without giving any reason. #ﬂu@ canbaliidtitii Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED (Formerly known as “AU HOUSING
. N ant Laan gupt A FINANCE LIPITE D"'b under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Ack, 2002
Adﬂ]lﬂlﬁtl’ﬂtﬂl’, 10| ADDRESS AND E-MAIL TO BE USED FOR 413 Autumn Grove, Mear and in exercise of powers conferred upon me under section 13]12 ] read with Bule 9 of the Security Interest [Enforcement ) Bules 2002, issued

i Dermand Notice calling upan the borrowaers mentioned hesein below' o repay the amaunt mentianed mthe respective natice withan 60 diys fram
the dage of receipt of the said notice. The borrowers having fadled to repay the amount, undersgned has taken possession of the properties
described herein below in eoercise of possers conferned on mae under Section 123445 of the said Act read with Bule 3 of the said rules on the dates

Agriculture Produce Market Committee, Pune CORRESPONDENCE WITH THE LIQUIDATOR| Lokhandwala Foundation Schoal,

Lakhandwala, Kandivali-East,

Mumbai-400101 mentionedas below,
agirplE@gmail.com The barrower and guarantor in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINAMCIERS LIMITED (Formerly known as "AU
Regional Office - Stressed Assels Recovery Branch, 3rd Floor, 11| LAST DATE FOR SUBMISSION OF CLAIMS | 2nd April, 2021 HOUSING FINANCE LIMITED"} for an amount mentioned as below and further intarest theraon.

Date & Type
of Possassion

Date & Amount

5 hereby giv 1 'bie: National - , i Bench
Maobice is hereby given that the Hon'bée National Company Law Tribunal, Mumbai Benc Dl ot ot o

has orderad the commencemeant of ligusdation of the Dax-Vin Polymers Private Limited on

Description of Property

MName of the Borrower

din 3w adiey
Bank of Baroda 11/1, Sharada Centre, Khilare Path, Erandvana, Pune -411004,
BN B Fho (020) 25937246, 25937247, E-mail -sarpun@bankofbaroda.com.

PUBLIC NOTICE 17th March, 20:20. The commencement date is 3rd March, 2021 i.e. receipt of Order. The :_ijﬂvjﬂﬂmgt;hmdﬂdm Senals : EE-JEgﬁ%:ﬂd i 5uruE3F' No. 4:;15 Il:liissi No. lla“hil-a.:"#-l:.’I".-'il:u.u'r:aJI Hﬁﬂdh;va Khurd, pF*‘"-'E"f_Fﬂ
S 1 T I Ij&y Jamadade 5. 5 y = une dnanagarpalika, Funs, aharashtra. ZEEES5ION
. : stake_hnld_ers_ of D_a:i Vin Polymers Private IanmtB:I ara i-t_anl_:h'y called upan o {A/cNa) LNHADD1214-150014604 Coives g i Admeasuring 36.50 Sq. Mrs. Yaken an
Re: Advance account M/s Sadguru Kisan Seva Kendra, Loan Alc No. 3010400000067 with our subméttheircizims with proof on or beforeZnd Apnl, 2021%0 the liquidator at the address 3-Jun-19 3. juin-19
i i it inslibem Mo, 10, The financial lors shall submit the {of claims
RD_EAR Branch Fublicatmn uf_Fhutngra phs of Wilful Defaulters. | n'lua :angu agai Itf.mﬁ]lu’hﬂ ta?c Inaldm crodi n:}rg ) _;:hsu it r[f:J" prﬂ-:-: nn:- Al th]y Uiwala Samadhan Patil, shobha rer e Ao e T NS L i i O S Bl
MNotice is hereby given to the public at large that BANK OF BARODA has declared the following persons lcironic means only. All other slakenolders may submit ihe prood of Claims i person, Dy garmatiiai-Patl Rs.2520196.41/- Building”, 5.No. 95/6A/1, Ashatvinayak Colony, Vill. | Possession
as wilful defaulters, in terms of Bank's/REl's extant guidelines, complying with the due process F'US[U_TJJ'E!‘EEU""J“": means. _ _ Guarantor | Samadhan Rajavam Dues 34 on Manjarl, Tal, Havell, Dist. Pune, Maharastra, Taken an
prescribed Submission of false or misleading proofs of claim shall attract penalfies. Patil, Kamlakar 5amadhan Patil 10-Dec-18 Admeasuring- B12 5q. Ft. S-Mar-21
; (A Mo LMPLINDZ415-160017323

Place: Mumbai

1) M/s. Sadguru Kisan Seva Kendra, Proprietor: Ganesh Pandurang Barke (Borrower),
Diade : 05.03, 2021

2) Mr. Arvind Pandurang Barke (Guarantor), 3) Mrs. Draupadi Pandurang Barke (Guarantor),
4) Balasaheb Shivarkar (Guarantor), 5) Mr. Suresh Bhausaheb Kewate (Guarantor), 6) Mr. Arjun
Pandurang Shivarkar (Guarantor)

Mr. Anish Gupta Place : Jaipur Date: 6.03.2021 Authorised Officer Aavas Financiers Limited

Bank had sent suitable communication to the Borrower! Guarantor informing the decision of the Bank to
daeclare them/ him/her as a Wilful Defaulter,

As permitted by Reserve Bank of India, Bank publishes the photographs of the Wilful Defaulters, for the
information of the public at large.

@!THE MUSLIM CO-OPERATIVE BANK LTD., PUNE

647, Bhawani Peth, Golden Jubilee Building, 4" Floor, Pune - 411 042,
APPENDIX IV [Rule 8 {1}]

POSSESSION NOTICE

@‘a THE MUSLIM CO-OPERATIVE BANK LTD., PUNE

647, Bhawani Peth, Golden Jubilee Building, 4™ Floor, Pune - 411 042,
APPENDIX IV [Rule 8 {1)]

POSSESSION NOTICE

(For immovable property)

(For immovable property)

Ganesh Mr. Arvind Mrs. Draupadi Balasaheh Mr. Suresh Mr. Arjun
P“g‘:’;ﬂ;:“g Fag’:‘:ﬁ”“ F“g‘;‘:’;ﬂ ng ghi'-’ﬂ f':ﬂr E';fﬂ“:::*;" F;&ﬂ::::f Under section 13(2) of the Securitization and Reconstruction of Financial Assets and Under section 13(2) of the Securitization and Reconstruction of Financial Assets and
(Borrower)  (Guarantor)  (Guarantor) (Suaranbor) (Guarantor)  (Guarantor) Enforcement of Security Interest Act, 2002 you all have been served with notices Enforcement of Security Interest Act, 2002 you all have been served with notices

regarding the following Loan accounts.
1. Mr. Imtiyaz Abdul Mannan Peerzade (Bomower and Mortgagor)

(LoanA/cNo. CCAP-04 atCamp Branch)

Address - B/901/2, Manikchand Malbar Hills, Lulla Nagar, Wanowadi, Pune 411040
2. Mr. Raza Mehmood Imtiyaz Peerzade (15t Surety)

Address - B/901/2, Manikchand Malbar Hills, Lulla Nagar, Wanowadi, Pune 411040
3. Mr. Shamshuddin Abdul Mannan Peerzade

(2nd Surety and mortgagor)

Address. Sr No. 47, Flat No.12, Peerzade Manzil, Quba Masjid, Kondhwa,

Pune 411 048,

regarding the following Loan accounts.

1.Mr. Abid Ahmed Shaikh (Borrawer and Mortgagor)
(Loan Alc No. HOUSING-129 at Camp Branch)
Address. 1291 Bhimpura Camp, Pune 411 001

2.Mr. Jabbar Rafique Shaikh (1st Surety )
Address.: Sr No. 50 Bhagoyaday Nagar Day Nights Mens Parlour, Near Sharma
Building Lane No. 22, Kondhwa Khurd Pune 411 048

3.Mr. Kasam Magbool Mulani (2nd Surety)
Address. Sr No. 48, Kondhwa Katraj Road, Poona Gen Repairing Works Gokul

For Bank of Baroda,

Date :- 06.03.2021 ROSARE Branch Pune

Salisbury Park Branch :
1, City Woods, Salisbury Park, Pune - 411037
Ph : D20-24261071, Email ; bom340@mahabank.co.in

i uﬂd-f:h

Public Caution Notice

- 10 Wh“mSnE?Er it My Cncern _ 4. Mrs. Farida Imtiyaz Peerzade (Morigagor) Nager, behind Sai Service Kondhwa Budruk, Pune 411 048
It iz to inform that the below menfioned property/properties/projects arefis mortgaged with Bank of gddregg.mgm,'glManii{chand Malbar Hills. Lulla NEQEI, Wanowadi, Pune 411040 Wh
Maharashtra, Pune & Bank has initiated actions under SARFAESI Act and issued MNotices M/s Om Sai 5. Mr. Mujahid Abdul Mannan Peerzade (Mortgagor) RS,

Engineering Services (Partnership Firm) Partner Borrower and Guarantors Mr. Vijay Dinkar Salvi ,
Mr. Amit Vijay Salvi, Sou. Diptee Vijay Desai and Guarantor Smt. Sushma Vijay Salvi under Sec 13(2)on

Address - 2158 New Modikhana, May Fair Grace, Camp, Pune 411 001 The undersigned being the authorized officer of the Camp Branch of The Muslim Co-

14092017 [{Outstanding Balance Rs. 1.01,75,520.22 plus interest w.e.f 1409/2017) plus cost charges
and expenses minus recovery and taken possession of the property under SARFAES] Act on the dates as
mentionad against each of them as below and also published the public notice cautioning and intimating the
public at large intimating the charge of the Bank Our Bank is in process of selling the properiyflats of the
projects through public auction/or any mode prescribed under SARFAESI Act shortly. The Bank's recovery
action undar SARFAESI act is already known to the Borrower/Guarantor/Builder/Developer/Seller. Howavaer,
it is learnt that the Borrower/ Guarantor/Builder/Developer/Seller has'have sold or is in process of salling the
flats to various purchasers. It may be noted that the properties are morigaged to the Bank and Bank s having
1st charge on these flats’ assetsl securities. Any dealing in the morigaged propertyfies shall be subject io
mortgage of Bank and shall be treated as illagal.

Description of Securities (As per bank records): Current /| Movable Assets: 1st Charge by way of
hypothecation on entire Current Assets including stock of raw matenal, finished goods and receivables and
movable fixed assets of the firm both present and future and also by way of Mortgage on the immowvable
assal/security/flats of the projact.

Description of Securities (As per bank records): "The Immovable Assets” is as below

PRSP SRR S L P g R =i S,

Name of Date of
8r. Address of i
No. Name of the Alc ?,“rg?:;t'l plot / project | Demand Notice
Date of
 Possession |
1 | M/s Om Sai Engineering Services !Fa:‘tnershlp' Arihantshree | Flat Mo, S-1, End:: 14/09/2017

Firm) Add: S. M. 257111 Opp. HDFC Bank, Floor "ARIHANTS |
Phasze 2 Road Hinjewadi, Pune 411057 HRI' CHS Lid.|
Partner Borrower and Guarantors ; CTS 529, Lanef
1) Mr. Vijay Dinkar Salvi, Rio 10, Arhant Mo. 7, Dahanukar |
Apartments, Dahanukar Colony, Kothrud, Pune Colony. Karve|
411024, 2) Mr. Amit Vijay Salvi, Rfo 10, Arhant Road, Pune in the |
Apartmants, Dahanukar Colony, Kothrud, Pune name of Mr. Vijay |
411029, 3} Sou. Diptee Vijay Desal, Rio 5. No. Dinkar Salvi and |
T9/B Plot No. 6, Sixth Floor, Atul Nagae, Waraje, Mrs. Sushama|
Pune 411052 Vijay Salvi
Guarantor :4) Smt Sushma Vijay Salvi

Ria 10, Arihant Aparments, Dahanukar Caolony,
Faothrud, Pune 411029

The Public in General/Purchasers are hereby cautioned nol to go for any such deal with the E!-l.nlldta!rf
Developer/Seller without the express consent of Bank in writing. Any payment made to Bormmower!
Guarantor/Builder/Developer without express and written consent of the Bank shall be treated as null and void
and shall be subject to Mortgage of the Bank. Any parson dealing in the mortgaged propearty is at hisher risk
costs and consaqguancas only.

In case, any purchasars have deall for any such property, they are advisad to submit us the details with
supporting papers including the detalls and mode of various payments made to the Borower'Guarantor/
Builder! Developer/ Seller as per the proforma given below to the undersigned at the address given below
latest by 20/03/2021

[{Demand NDtIEE:I.

301112017
(Pozsession)

Mame of |Name of |Detail of Sale Date of | Amount|Details/ |Total | Amount | Sale Deed | Any
purchasers|Builder  |flat/ Agreement| amount | paid | Mode of | amount | left executed | other
& scheme | security | date and | o 04 10 be detail

payment| paid

amaount paid

Owur branch address is Bank of Maharashtra, Salisbury Park Branch, 1,"CITY WOOD",
Pune =411 037, Pune, Maharshira.
Date :04/03/2021

Salisbury Park Pune,

Authorised Officar,

Place ; Pune Salizsbury Park Branch Pune

Whereas,
The undersigned being the authorized officer of the Camp Branch of The Muslim Co-
operative Bank Ltd., Pune, Under section 13(12) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, read
with rule 9 of the Security Interest (Enforcement) Rules, 2002 has been served upon you
a demand notice dated 02nd December 2020 calling upon the borrower and Sureties
and Mortgagor 1) Mr. Imtiyaz Abdul Mannan Peerzade 2) Mr. Raza Mehmood
Imtiyaz Peerzade 3) Mr. Shamshuddin Abdul Mannan Peerzade 4) Mrs. Farida
Imtiyaz Peerzade 5) Mr. Mujahid Abdul Mannan Peerzade mentioned herein above
to repay the amount mentioned in the said notices, The Said notices have been received
by each one of you on 11th December 2020. However each of you have failed to comply
i.8. you have failed to repay within sixty days. As per demand notice dated 02nd t
December 2020 the amount required to be paid is Rs. 5,07,59,215/- (Rs. Five Crore
Seven lakhs Fifty Nine Thousand Two Hundred Fifteen Only) to Loan account No.
CC AP-04 at Camp Branch. The above mentioned account is in NPA since dated
29/09/2020 and NPA status category is in Sub Standard.
As the borrower having failed to repay the amount as demanded, now notice is hereby
given to the Borrower, Sureties, Mortgagors and the public in general that the
undersigned has taken possession of the properties described herein below in exercise
of powers conferred on him under section 13(4) of the said Act, read with rule 9 of the
said rules onthis 3rd day of march 2021
The Borrower, Sureties and Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and that any dealings with the property will be
subject to a charge of The Muslim Co-operative Bank Ltd., Pune at Camp Branch for an
amount of Rs. §,07,59,215/- (Rs. Five Crore Seven lakhs Fifty Nine Thousand Two
Hundred Fifteen Only) along with interest, penal interest, expenses and charges
thereon il today.
The Borrowers, Sureties, Mortgagors are hereby informed that if the above mentioned
amount of Rs. 5,07,59,215/- (Rs. Five Crore Seven lakhs Fifty Nine Thousand Two
Hundred Fifteen Only) is not paid to the Bank within a period of thirty days from the
date of publication of this notice, the undersigned shall sell the below mentioned
immavable properties by private treaty or by Public Auction or by calling tenders under
The Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002,

Description of The Immovable Property

All that piece and parcel of property bearing Shop No.17,18 on Ground
Floor 600 gs.fts. total admearsuring 1960 sq.fts. i.e. 182.15 sqg.mts. along
with 50% open space on front side admeasuring 2000 sq. fts.and open
space on back side i.e. restaurant Deck admeasuring 4000 sq.fts. in
building known as Mantri Lavendula, Sr. No. 52, Hissa No. 4/B/2, Village
Bavdhan Khurd, Tal Haveli, Dist.Pune.

Sd/-
Dr. Haroon Sattar Sayyed
(Authorized Officer)
Date: 06/03/2021 THE MUSLIM CO-OPERATIVE BANK LTD; PUNE.
Place : Pune (Camp Branch)

operative Bank Ltd., Pune, Under section 13(12) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002,
read with rule 9 of the Security Interest (Enforcement) Rules, 2002 has been served
upon you a demand notice dated 1st  December 2020 calling upon the borrower and
Sureties and Mortgagor 1) Mr. Abid Ahmed Shaikh 2) Mr. Jabbar Rafique Shaikh 3)
Mr. Kasam Magbool Mulani mentioned herein above to repay the amount mentioned
in the said notices, The Said notices have been received by each one of you on 15th
December 2020. However each of you have failed to comply i.e. you have failed to
repay within sixty days. As per demand notice dated 1st December 2020 the amount
required to be paid is Rs. 12,53,319/- (Rupees Twelve lakhs Fifty Three Thousand
Three Hundred Nineteen Only) to Loan account No. Hsg-129 at Camp Branch. The
above mentioned account is in NPA since dated 28/09/2020 and NPA status category
isin Sub Standard..

As the borrower having failed to repay the amount as demanded, now notice is hereby
given to the Borrower, Sureties, Mortgagors and the public in general that the
undersigned has taken possession of the properties described herein below in
exercise of powers conferred on him under section 13(4) of the said Act, read with rule

Yofthe saidrulesonthis 3rd day of March 2021

The Borrower, Sureties and Mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and that any dealings with the property
will be subject to a charge of The Muslim Co-operative Bank Ltd., Pune at Camp
Branch for an amount of Rs. 12,53,319/- (Rupees Twelve lakhs Fifty Three
Thousand Three Hundred Nineteen Only) along with interest, penal interest,
expenses and charges thereontill today.

The Borrowers, Sureties, Mortgagors are hereby informed that if the above mentioned
amount of Rs. 12,53,319/- (Rupees Twelve lakhs Fifty Three Thousand Three
Hundred Nineteen Only) is not paid to the Bank within a period of thirty days from the
date of publication of this notice, the undersigned shall sell the below mentioned
immovable properties by private treaty or by Public Auction or by calling tenders under
The Securitization and Reconsiruction of Financial Assets and Enforcement of
Security InterestAct, 2002,

Description of The Immovable Property

All that piece and parcel of property bearing flat No.16-B on fourth floor
admeasuring area about 360 sq.fts. i.e. 33.46 sq. mirs. and terrace 110
sq.fts. i.e. 10.22 sq. mtrs.in building known as UNIQUE ENCLAVE CO-
OPERATIVE HOUSING SOCIETY Itd. situated at city survey No.514-A
Bhawani peth within limits of Pune Municipal Corporation and within
jurisdiction of sub registrar Tal.- Haveli, Dist. Pune .

Sdl-
Dr. Haroon Sattar Sayyed
(Authorized Officer)
THE MUSLIM CO-OPERATIVE BANK LTD; PUNE.
(Camp Branch)

Date: 06/03/2021
Place : Pune

financi“.ep..in .. .
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